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the life of a
SHRIMATI AMARJIT  KAUR: Sir, I
want to bring this to the notice of the
Government.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am sorry, Mrs. Kaur. You see.

SHRI SYED SIBTE RAZI (Uttar
Pradesh): Sir, it is a serious matter and we are
all very much concerned. You should not
take it lightly,

SHRIMATI AMARIJIT ' KAUR: Sir, it is
a serious matter.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T am sorry, Mrs. Kaur. If it
pertains to an ex-M.P., I don't think the
House is concerned with it

SOME HON. MEMBERS: We are
concerned, Sir. (Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): If it is a question of a sitting
MP, the question would arise. But he is an
ex-M.P. (Inter-ruptions).

SHRIMATI AMARIJIT KAUR: Sir, it is
something serious.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Surely, anybody receiving any
kind of threat cannot be mentioned in this
House. It is for you to approach the police
authorities, inform them to this threat, so that
they would take appropriate action. As far as
this House is concerned, one can understand
if it is a question of a sitting M.P. Therefore, I
am afraid, mentioning of this here is not quite
correct.

SHRI V. GOPALSAMY (Tamil Nadu):
Anyway, Sir, the matter is quite serious.

SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh): Sir, it is not a question of
mentioning a matter here. It is a question of
the Dal Khalsa which is an organisation of
the extremists in Punjab and which
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is causing concern and anxiety in the matter
of law and order in that part of the country.
He being an editor is being threatened
because he is giving a secular bias to all these
policies. So, Sir, I want that the Government
should take proper action and direct the State
Government also so that some kind of
protective measures could be taken in this
regard.

SHRI V. GOPALSAMY: Sir, I would
request the honourable Minister of State for
Home Affairs, Mr. Makwana, to look into
this matter.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): After all, we must be guided by
certain Rules of Business of this House. And,
therefore, if, as Mr. Pandey has said that this
is a matter of larger implications, then
certainly a Member has the right to bring it in
some form or other. And I understand that
already a special mention on this subject has
been allowed by the Chairman. I think, Mr.
Yogendra Sharma has been allowed by the
Deputy Chairman to make a mention of it.
And at that time, if any of the Members feel
that this is a matter of such serious concern,
then they can also, if they like, add a few
words here and there and I won't mind giving
the permission. But I do not think it would be
right if every one just gets up. (Interruptions)
Now, I will call upon Mr. Yadav.

REFERENCE TO THE REPORTED
POLLUTION OF WATER OF DAMO-
DAR RIVER IN BIHAR, POSING
DANGER TO HUMAN AND ANIMAL
LIFE
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